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of Home Affairs had violated the provisions
of the Joint Consultative Machinery by
refusing to refer the question of Upper
Division Grade Examination to Committee
of Ministers following disagreement in the
Departmental Council between staff and
official sides;

(b) whether s*he gave an assurance to
Members of Parliament {vide letter No. 421-
PMO/70, dated the 21st April, 1970) that
Government would have no objection to refer
the question to Committee of Ministers in
case of disagreement in the Departmental
Council;

(c) whether no meeting of the Depart-
mental Council has been convened since
then;

(d) whether another examination has
been announced by the Ministry of Home
Affairs and the Members of Parliament and
the Staff Union have represented to her to
cancel the examination; and

(e) if so, the action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) (a to (e)
According to the Central Secretariat Clerical
Service Rules', 1962, 50% of the vacancies in
the Upper Division Grade are to be filled on
the basis of a Limited Departmental
Competitive Examination to be held by the
UPSC. The idea of holding a Limited
Departmental Competitive Examination is to
pick up bright youngmen in the Lower
Division Grade for promotion to the Upper
Division Grade. In pursuance of the Rules,
the first UD Grade Limited Departmental
Competitive Examination was held by the
UPSC in December, 1969. The second
examination, which was announced recently,
is due to be held in December, 1970.

The iss*ue of holding the said depart-
mental examination was raised by the Staff
side in the Departmental Council which met
on 26th and 27th April. 1968. A
disagreement was recorded. According to a
convention evolved under the JCM Scheme,
when there is disagreement on any non-
arl>itrable item, the Staff side may
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request the Home Minister to take a decision
in consultation with any other Minister
concerned and the Labour Minister. The Staff
side did not invoke this convention after the
meeting of the Depart mental Council till the
11th October 1968 when the concerned
Unions were derecog-nised for their
participation in the illegal strike of September,
1968. As more than a year has expired after
the recording of the disagreement, the Staff
side could, if they do desire, take up the matter
a fresh in the Departmental Council for being
processed in the normal manner.

The Federation of Central Secretariat and
Allied Officers Employees was granted fresh
and interim recognition early this year. A
dispute has, however, arisen about the validity
of the office bearers of the Federation. Two
rival factions have appeared each claiming to
be the representatives of the Federation.
Because of this dispute, it has not yet been
possible to finalise nominations on the
Departmental Council from the s'taff side. It is
for this reason that no fresh meeting of the
Departmental Council could be convened so
far.

Representations had been addressed by a
few Members of Parliament to the Prime
Minister and in reply they had been informed
that Government would have no objection to
referring the matter to the Committee of
Ministers in case the matter is raised a fresh in
the Departmental Council by the Staff side and
no agreement is reached there. In the
meantime, the scheme of holding the
Departmental Examinations in question has to
be continued as provided in the existing
CSCS Rules.

CLARIFICATIONS RE. STATEMENT
BY MINISTER ON INDIAN AIRLINES
FOKKER FRIENDSHIP AIRCRAFT VT-
DWT MISSING SINCE 29TH AUGUST.
1970.

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION): (DR. (SHRIMATI)
SAROJINI MAHISHI) : Mr. Chairman,
before questions for clarification are put. 1
would like to give the House the latest, posi-
tion. Sir, following my statement in the
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House yesterday I have since received in-
formation that tie wreckage of the missing
aircraft has beei sighted from the air by
planes of the Ii dian Airlines and the Air
Force on. the sufe of a hill at an altitude of
approximatel 5.000 feet near village Khasi
Jatinga ai proximately 38 kilometres from
Silchar ci d about 24 kilometres North-Norlh-
Ea t of Kumbhirgram. The aircraft appears to
be in three pieces and badly burnt. T te
wreckage is inaccessible by air and extre nely
difficult to reach even by land. A res< ue
party left last night by road and is expe ;ted to
reach the site today. Officials of Ind an
Airlines, the Director General of Civi
Aviation and some local officers have lef for
the scene of the accident by helicc iter this
morning. They will try to land is near the spot
as possible and thereafter iroceed on foot.

A court of 1 .nquiry is being set up to
enquire into ca ases and circumstances of this
tragic acci< en;.

It is with gri :f and sorrow that I must
report to the 1 louse that the chances' of any
of the 34 p .ssengers and 5 crew having
survived the ace dent are considered remote.
The House wil share my profound sense of
shock at this tragic occurrence, and join me
in extendin | our sincere sympathy to the
families c those involved in the accident.

SHRI AKB”R ALI KHAN (Andhra
Pradesh) : Mr Chairman, Sir, on behall' of the
House \ e should express our sympathies to
the "amilies of the deceased.

MR. CHAIR MAN : I am sure the House
joins me in expressing our Sympathy to the
relations of t ie deceased and our deep sorrow
at this tragic incident.

SHRI MAHITOSH PURKAYASTHA
(Assam) : Sir this is the third accident that has
take i place within a span, o' sixteen months
on Silcbar-Calcutta route. The first accid nt
took place last year and in that accid. nt as
many as fortyeight people lost th*ir lives, and
only three months back here was another
accident involving a F >kker Friendship
plane. In the second aci ident though the
plane was damaged, fortt lately no life was
lost. Now in this third tr igic incident again a
Fokker
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Friendship plane is involved. May 1 know
from the honourable Minister whether the
Government of India will examine the
airworthiness of these Fokker Friendship
planes and see whether there is son wrong
with these planes ? The Government should
also enquire why and how this accident has
taken place. Silchar, being a very difficult
route, will the honourable Minister consider
diverting better planes on that route ? Will the
Government of India also see whether the
accident has got anything to do with the work-
to-rule movement sponsored by the engineers
and technicians of the Indian Airlines ?

DR. (SHRIMATI) SAROJINI MAHISHI :
Sir, it is extremely sorrowful that this accident
has taken place. About the point that the
honourable  Member has raised, the
airworthiness of the aircraft is always
inspected and certified and then only the
aircraft takes off. As regards the Fokker
Friendship planes, these are best sold planes in
the whote world. About 500 Fokker
Friendship aircraft are in the air today and
they are for shorter distances. The turbo-
propeller aircaft is a very popular aircraft in
the country. But it is sorrow-fill indeed that
this accident has' taken place. This has
nothing to do with the work-to-rule strike, etc.
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DR. (SHRIMATI)
SAROIINI
MAHISHI : This aircraft had completed 353
hours which is well within the limit
prescribed for this particular engine. The
suggestions made by the Rolls Royce are not
applicable to this particular aircraft.

SHRI SUNDAR SINGH BHANDARI :
When was it last checked ?

DR. (SHRIMATI]
SAROIINI
MAHISHI : After the last check, it hud

completed 353 hours which was' well within
the prescribed limit for this aircraft.

SHRI MULKA GOVINDA REDDY
(Mysore) : From the statement it is seen that
this aircraft took off from Silchar at 1436
hours for Gauhati and it lost control 1444
hours; that is. within 8 minutes of the take-off
of this aircraft, it lost control. It is true that
the airworthiness of the aircraft is generally
tested before it is allowed to fly. I would like
to know specificalh. whether this aircraft was
tested and if so whether there is any record to
show that it had airworthiness. Secondly, I
would like to know whether the clearance was
given with regard to the climatic conditions
for this aircraft to take off. Las'tly. I would
also like to know about the scheme of
compensation that is paid to the survivors. In
view of the fact that these accidents have
taken place in this particular area— this being
the third accident within the last 16 months as
was pointed out here— what Steps would the
Government take to have proper control and
inspection of the whole thing?

DR. (SHRIMATT)
SAROIJINI

MAHISHI : Then hon. Member has asked a
series of questions. First of all, the
airworthiness was certified by the DGCA and
also by the IAC maintenance engineers and
others. I would like to tell the hon. Members
of this* House that this aircraft was piloted by
a very eminent pilot. Shri G. C. Dutt, who had
completed 10,500 hours of flight and who had
nearly more than 500 hours of flight in this
particular type of aircraft. The co-pilot was
one Shri N. V. R. Reddy who had completed
700 hours of flight. The flight engineer
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was also a very capable person having the
necessary service. The hon. Member asked
about the amount to be given to the survivors*
The amount given to each of the passengers
will be Rs. 42,000, after the accident. The crew
will be paid separately. The crew will be
receiving different amounts. The pilot will be
receiving Rs. 40,000 plus 36 times the basic
pay he drew. The copilot will be receiving Rs.
35,000 plus 36 times the basic pay he drew.
The cabin attendants will be receiving Rs'.
42.000 each.

ot wa fag awi (397 24w)
Aqraa, fom &= 7 ag fawma gezar-
SHRI MULKA GOVINDA REDDY : Sir,

she did not answer my third question: about
preventive measures.

DR. (SHRIMATT) SAROIINI
MAHISHI : Sir, the hon. Member also put
another question. This is about the preventive
measures that have been taken. After the
investigation was made, in previous accidents'
the Inquiry Committee was appointed and the
findings of the Committee were given. The
findings of the Committee were taken into
consideration and the necessary preventive
measures are taken. Preventive measures, in
the case of recruitment of the pilots, in the case
of their training in mote vigilance and control
over all these things, and the check and tes't,
the efficiency tests—all these measure have
been taken.
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DR. (SIRIM ATI) SAROJINI
MAHISHI : As far as we can see, Sir. there
was no inconvenience or anything caused by
the Naxalites or any of these groups. But, t
tere was the weather and then, Sir, the U rrain.
The terrain there is a very difficult one as the
hon. Members know. But, th ;n there was a
squall and also there were heavy storm,
lightening, clouds, etc. anil this must have
been due to these things Of course, it is very
difficult to say at this stage. A Court of
Inquiry will be appointed in this case soon.
Only after the investigations' are over, we can
say what 'e should do.

=it 7w Ty awt . 9% 9 #77 F49E
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DR. (S IRIMATI) SAROJINI
MAHISHI : A 1 said, Sir, earlier, it is a very
difficulty errain, it is a mountainous terrain
betwee the Kashi Hills and the Cachar Distric
of Assam and because there were hea\ y storm,
lightening and heavy rainfall alto, I was
difficult for the helicopters of the Air Force
also to find out and trace the vhole thing. In
some cases it has taken i lore time, but it was
their good luck tha they were able to trace it
out yesterday.

SHRI K. CHANDRASEKHARAN
(Kerala) : Sii, even though the Fokkers have
run into accidents during the last two months,
it is impossible to imagine. Sir. that there c uld
be any structural or mechanical i r engine
defect with our Fokkers. Th hon. Minister's
statement also has rule I that out. I do not
think personally. Sir that there is any
possibility of sabotage. So, the only thing that
remains is th t this aircraft has unfortu-
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nately run into very bad weather and this" has
happened. But. the question, Sir, is why the
aircraft took off when there was such bad
weather. The Press reports are that it was really
bad weather. Sir, in the Assam area, about 18
months ago or so. a Fokker aircraft got into bad
weather at about 7-30 A.M. and then, about 44
passenger and crew members were killed. Sir, |
am not insinuating. I am not criticising; but I
am only putting forward an apprehension,
which I must do in. the interest of the crew, in
the interest of the aircraft and in the interest of
the travelling passengers, that the higher-ups in
the Indian Airlines do not very much appreciate
that a flight is cancelled on the basis of the
decision of the pilot that weather conditions are
bad. That is really because—again in the inte-
rest of the Indian Airlines I shall say that there
is no motive—there is so much of pressure on
the aircraft that if one flight does not go, a
number of flights' of the Indian Airlines are not
able to be operated. Therefore, Sir, I
understand that the instructions given to the
pilots and particularly the pilot-commanders by
the Indian Airlines are that as far as possible
they should fly and as far as possible they
should decide in favour of flying even if the
weather is bad. so that—Sir. in many cjses the
pilot-commanders have told me and I have the
information from others also in the Indian
Airlines—even if the weather is bad, the pilot
decides to fly ultimately, because a number of
flights of the Indian Airlines-could not he
operated and there would be an inquiry and
somebody would say—I do not want to say
who—that there are extreme reasons as to why
the flight has not been operated. Therefore. Sir.
I would ask the hon. Minister whether this is
not the position and, if this is the position, in
spite of the fact that there is difficulty with
regard to operations, should not the supreme
decision to fly or not at a particular moment be
given to our pilot-commanders ? And our pilot-
commanders should be told that once they
decide not to fly on account of bad weather
conditions, there would be no inquiry or
investigation against that decision becaus'e that
alone will give them the courage to decide in
favour of not flying ?
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DR. (SHRIMATTI)
SAROIJINI

MAHISHI : Sir. I do not know where from
the hon. Member has got his information that
pilots are compelled to undertake certain
flights under any circumstances. This is
very wrong. Pilots have their own
discretion. The information with regard
to weather conditions' is supplied by the
Meteorological Department and it is up to the
pilots, left to their discretion, to fly or no!.
But in this particular case. Mr. Dutta had
covered 10.500 hours on flight and more
than 500 hours on this particular type of
aircraft. He was an eminent pilot and he
was quite  acquainted with  the weather
conditions of those areas and he took the
decision to fly. At Silchar for a distance of
about 18 to 20 miles' the weather
conditions were very good  as indicated
by the report of the Meteorological
Department and there was no indication of
ligtening clouds or anything like that.
Nearer Gauhati there was an indication of
lightening clouds, storm, etc. But the distance
between the two being hardly 121 miles and
the flying time being hardly 35 minutes, it
is very difficult to know what exactly
were the reasons for the accident. We
cannot exactly say what the accident was' due
to. It is only after the investigation is
complete that we can know something about
it.  But I can assure the hon. Member that
nobody can give instructions to the pilots
compelling them to take off under any
circumstances. In fact the Meteorological
Department's services are so much improved
that it is pos'.sible for the pilots to  alter
the destinations also or divert the aircraft
to other direction. ~ All these discretionary
powers are vested inthe pilots. I hope
the hon. Member will appreciate  this
position.

SHRI AKBAR ALI KHAN : Sir. apart
from some of the things which have been
said by the hon. Members', one thing I have
always felt and that is that if the machine is
strong enough to rise high, these accidents
can effectively be avoided. In places like
Kashmir which are at a very high altitude the
machines should be very strong. So I would
like the hon. Minister to look into this aspect
of the question and see that *something is
done to ensure that strong
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machines are provided for such flights at high
altitudes to save such situations.

DR. (SHRIMATTI) SAROIJINI
MAHISHI : Sir. all positive suggestions from
Members are quite welcome. But I may give
some information for the purpose of satisfying
the hon. Members that the ceiling height of
this aircraft is 28 thousand feet. The aircraft
was flying at a distance of 7500 feet; it
covered an altitude of 1000 feet per minute.
Then. Sir, the highest peak in that area was
5000 feet. Under thes'e circumstances it is a
bit difficult to know how the accident took
place. But all the positive suggestions from
Members are welcome and I would certainly
pi them on to the Technical Committee

SHRI PITAMBER DAS (Uttar Pradesh):
Sir, the hon. Member has told us about the
amount of compensation that the pilot, the co-
pilot and the passengers would get. I would
like to know whether they would get this
amount of compensation or their next of kin
would get it.

DR. (SHRIMATTI) SAROJINI
MAHISHI : Sir. the distinguished Member of
this House as he is, I never thought that he
would ask this question. Each bona fide
pasenger is entitled to compensation, here
'passenger' means of course the next of kin.
Each pass'enger is entitled to Rs. 42,000 per
head.

(Interr it pi ions)

MR. CHAIRMAN : Now that problem is
solved.

SHRI N. SRI RAMA REDDY (Mysore): 1
would like to know whether the aircraft was
fitted with a radar system or not. Since the
accident has taken place within eight minutes
after the take-off. if it was there, was it not
possible for the meteoro-logis't to locate this
storm and squalor that was prevailing at a
distance of 40 miles ? Then how many Fokker
Friendships have met with such accidents so
far and if thev are not found fit for services in
such areas, may I know whether they will be
grounded?
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DR. (SHRIVLATI) SAROIJINI
MAHISHI : In oie of the replies to a previous
question ) made it quite clear. It is the best
sold ain raft in the world to-day. Five hundred
of them are on the air. Secondly there wa I
radar also in this aircraft. Then from 1967
onwards there were five accidents of F ikker
Friendships including this one. I m ist say that
out of them two were fatal a id three were
notifiable accidents—In 196 Bhubanes'war. in
1969 Agra, in 1970 Agartala, there was of
course the one at Banih: 1 in 1966 February
and this one is the sec ind fatal accident.
Therefore, as the Memfer would see, this is
why-it should not be I rounded. I say that this
is the most popu ar aircraft and they are in use.
It was ¢ ue to certain other accidents, certain
act ons and reactions or so maav other facto s
also but only after investigation we sh. II be
able to find it out. In the case of Kl ulna and
also in the case of Banihal the O urt of
Enquiry went into all these things and the
findings of the Enquiry have been ooked into
and necessary precautionary measures are
being attended to in all these c; |es.

SHRI AKBAR ALI KHAN : What were
the findings of tr; Enquiry ?

DR. (SHRIMATT) SAROIJINI
MAHISHLI: I referred to the Courts of Enquiry
in the c; se of Banihal and Khulna. The
Pakistan C overnment appointed an Enquiry
Commil ee in the case of Khulna and our
accredi ed officers were there on the
Committee aid they said : 'Of course the
maintenance and everything of the aircraft
was qu te good and only the approach contro
from Calcutta could have been more effici<
nt\ They have mentioned 6 or 7 points o it of
which this particular thing was also there.
These things are attended to.

SHRI P. C. MITRA (Bihar) : This accident
occurred in the afternoon. How many flights
the same plane had performed during the wr
jle day previous to the accident ? Fr >m which
place to which place and what was the time
gap between the two flights

DR. i SI RIMATI) SAROJINI
MAHISHI : So ne four hours earlier from
Calcutta to this place the same Captain had
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taken it and therefore it was thought he was
quite acquainted with the terrain and with his
experience in the background it goes without
saying that he was quite acquainted with this
particular terrain and the mountainous area.
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SHRI JOACHIM ALVA (Nominated) : Sir,
this route to Assam has" been known to be the
most hazardous route in Indian aviation. Then
comes Kashmir. I want to know what research
the Indian Airlines have done in buying up the
type of a machine which is far superior to the
Fokker. The Fokker people came here in the
middle of the last decade and we bought the
Fokker machines. They showed their
salesmanship to sell them and we were very
glad to buy them up quickly. Why can't we
buy the best available machines to stand up to
this heaviness in weather ? About fifteen
years ago 1' have pleaded for the cause of the
wives of the two brothers, who flew in
that area and
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[Shri Joachim Alva]

whose planes crashed and they died in that
area. They were the pilots of those planes and
they were the employees of the private
companies that were running the air services
there at that time, and their widows did not
get anything practically by way of
compensation from those private companies.
I also want to know whether we pay extra
compensation for the pilots operating in this
area. Why do you pay extra compensation
when the compensation res'ults in disaster to
the planes and death of the pilots? fc it it
possible for you to stop flying at all in“hat
area or fly with proper machines so that
everybody is safe in such aircraft and no
extra compensation need be paid to the pilots
and others ' ] find that there was only one
steward and that a male in this' unfortunate
flight which resulted in a disaster. That shows
that you are afraid of taking women as air
hostesses in this area. Though we all admire
the courage and sacrifice of women air
hostesses', here the very fact that you did not
take any woman air hostess, that there has
been no woman air hostess in this area,
shows the amount of risk inovlved in this
line, and that is why women air hostes'ses are
kept out in this area. In this regard I am
speaking subject to correction.

DR. (SHRIMATTI)
SAROJINI

MAHISHI : It is not correct to say. 'Sir. that
women are kept out from this line on account
of the risk involved. The altitude of a air
flight is fixed with the help of the flights
carried out by the Air Force planes and other
civil aviation planes als'o. Now. when the
altitude at which an aircraft can fly has been
fixed, the height that will be achieved by the
other aircraft will be far above this particular
thing. Therefore, either in the case of
Banihal, or in this particular case, where there
is the mountainous terrain, all possible
measures are taken and all possible tes'ts are
carried out before a particular aircraft is
allowed to reach a particular height, and only
such aircraft are allowed to go into that area.
It is not correct to say that Fokker alone has
met with an accident. There are the other
aircraft also, there are the Dakotas and the
Caravelles also which have met with
accidents.

[RAJYA SABHA]

Statement by Minister 120

SHRI BIPINPAL DAS (Assam) : Will the
hon. Minis'ter kindly clarify whether the
weather reporters gave the clearance to this
aircraft before its take-off and. if so, whether
the weather reports indicated the atmospheric
conditions not only around Silchar but also
over the Khasi and Jaintia Hills, and the
Cachar Hills—number one— and, number
two. whether the ground engineers also gave
the clearance regai the fit condition of this
aircraft before its' take-off. and. number three,
since we have seen that the Fokker plane has
proved to be not fit for this particular area,
whether the Government would consider the
question of replacing Fokker planes by any
better planes like the Viscounts for this area ?

DR. (SHRIMATT) SAROJINI
MAHISHI : As I have said in my earlier
ans'wers, Sir, about the weather conditions, the
weather report was given by the Mete-
orological Department and the weather
conditions prevailing near Silchar for a
distance of 18 to 20 miles was very good, and
the weather prevailing thereafter was full of
lightening clouds storm and other things also.
Now, Sir, these things were not uncommon in
that ar;a. Those were not in any way different
in this case from the normal conditions
prevailing there during this particular period of
the year. And the pilot also was very well
acquainted with this type of weather amd the
terrain prevailing in that particular area. If
there had been abnormal weather conditions,
the Meteorological Department would have
given the warning not to take off. Under these
circumstances it was upto the discretion of the
pilot to take off or not to take off. The second
question was' whether the ground engineers
had given the clearance. The ground
maintenance engineers' clearance was there for
the aircraft. And the third question that he
asked was about the replacement of this
particular aircraft by any other. Of course, as I
said earlier, all the constructive sugges'tions
that the Members make in order to make the
line safe and sound will be conveyed to the
proper authorities.

SHRI R. K. PODDAR (Bihar) : All the
arguments advanced are based on the bad
weather in Silchar terrain. I would now
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like to know that in view of the explanation
that was given by the hon. Minister that the
rise of the plai e is about a thousand feet per
minute and the highest peak being only 5,000
feet, an 1 Seeing the nature of the accident,
the hi n. Minister announced in her statement
t< day that it was found in three pieces, doe 1
not this give an indication that this ace dent
could have occurred because of a si ort circuit
in the plane itself ?

DR. (SHRI fATI) SAROIJINI
MAHISHI : Sir, a> I said earlier, it is a bit
difficult to find out what were exactly the
reasons for thi accident, but this is a fact that
a messag. was received by Calcutta and then
pa sed on to Silchar also when the pilot ha 1
reached a height of 7.500 feet. All th 1 same,
of course it is very difficult to sa ' now
whether because of going in a pari cular
slanting direction the plane crashed like this.
It is very difficult to say at this stage what it
was due to.

fMR. DEPUTY CHAIIM\NT in the Chair.l

DR. DEBIPRAS. J} CHATTOPADHYA-
YA (West Bengal : Is the hon. Minister
aware that some c ' the technicians are of the
opinion—they lave told me personalis' on
the day of tht Occident, immediately after
the accident -that the radar system in the area
and t le R.T. system, that is' the Radio Teler
hone system, do not generally work ver well.
This is an information which is ery vital to
what ha* happened. The si nior officers
might not like to let it go outside but the
junior technicians have t.dd me on the very
day of the accident its, [f—because they will
be in difficulty that is why I am not
disclosing their names—that these systems
do not work well. Would the hon. Minister
kindly enlighten the Hou e on this aspect of
the functioning of tie R.T. and the Radar
systems ?

DR. (SHR MATI)
SAROJINI
MAHISHI : Ther is ample scope for

gueSsing in all th se things but it is very
difficult to say. VslIsaid earlier unlec
the court of enqi iry finds out what the
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exact reasons were I do not think the
Department or the Ministry can give specific
reason, they can't, it is very diffi-cut. In the
circums'tances the junior ens;:-neers may do
some guesswork or the senior engineers may
do some guesswork but how far a particular
guesswork is relevant in the circumstances it
is very difficult to Say. Therefore instead of
allowing such guessworks to continue it is
better to wait until the court of enquiry gives
the report. In the case of a previous accident
of this type the court of enquiry had given
certain findings and prescribed certain
precautionary measures and they are being
attended to with all the stric'tness at the
command of the people concerned.

DR. DEBPRASAD CH VITOPADHYA-
YA : It is not guesswork. I said something
which is very important. The enquiry will
look into the specific accident and give the
reasons for it but the point is generally the
rader system and the radio telephone System
do not work. This is at a general level and the
enquiry will not give out a specific answer to
this point. It is not a guesswork but it is a
categorical thing that I am saying which has to
be given some attention.

DR. (SHRIMATTI) SAROIJINI
MAHISHI : The suggestion will be attended
to.

DR. (MRS.) MANGLADEVI TALWAR
(Rajasthan) : 1 would like to ask a small
queSiion. Is there a practice in the airlines for
the passengers to insure themselves before the
flight because that is the practice in most of
the international flights so that when accidents
occur—and they do occur sometimes even in
the best of conditions!— the rektives get some
money?

DR. (SHRIMATTI) SAROIJINI
MAHISHI : Insurance is not compulsory in
the case of passengers on domestic flights and
even in, the case of flights abroad that is not
compulsory but the aircraft is insured and
according to the Carriage bv Air Act the
carrier's liability is also insured. As a 'emit the
insured amount is got by the company but at
the same time compensation will be given to
all the passengers on board.



